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Q.A.NO.430 OF 1991. 

.utack this the 30th (lay of January, 1997 

TAN4y DS & OTHERS 
APPLICANTS 

VERSUS 

UNION OF INJjIA & OT1S. 	
... 	 RESPONDENTS. 

(FOR I NSTa(I-'TI N5) 

Wh the r it be re fe r red to the r p orte rs or not7 

Whe the r I t oe c I rc ul a ted to all the Be nc he s of the 
Central Aininistratj,e Tribunal or not? 

3..JAI PARAE5HWM) 	 ( N. SHU  1'E M3ER (JUDICIAL) 	 EM3 ER(A) IvI NISTRATIVE) 



CENrRAL 	ITRAfIVE TRIBIJNNJ 
OTT AK i3ENCII:C urTACK. 

L)iUG1NAL An.ICArIoN NO. 430 OF_1991. 

Cuttack this the 30th day of January,1997. 

C () R A M: 

THE HUN0UPBtJE MR. N. SAHU, 	?BER (? aNISTRP3TIvE ) 

A N I) 

THE llo~ q( LJ , .%3LF  

IN THE MATTER OF:- 

Tarimoy Das, /o. Trilohan Das, New Revenue Colony, 
near T. V.Ce ritre, Qr. No. i/5, TulEiur,CuttCk753 008. 

Gcpad Ohandra iMishra, 5/0. late Gopal Charan Mishra, 
At/P c-Cania, Dist-Puri. 

Anil Kumar Mishra,5/o.late Hadibandhu 'li.shra, 
Chhayaptha Lane,New Tcwn, At/Po.-Naydgarh. 

RajaShree GOswaITi,D/O.Dharaflidhar Goswa[ri,At/Po._ 
Guarnal Dist.BlaSOre. 

	

.• .. 	1Li 

V 	BY .THE LEGAL PRTITIONER ; M. G. A. R. DORA, J vc 

-VERSUS- 

Union of In1ia represented thrcgh the General 1,inager, 
South eastern Railway, Garden Reach,Calcutta-43, 

Chief personnel Officer, cuth Eastern Railway, Garden 
Reach, Calcutta- 43. 

Chairrnan,Railway Recritzent 3oard,Orissa Forest 
Corp srati Qi 3uilding, Zecond FloorLA-84,Kharvel Nagar, 
ahubaneswar, Dist-Khurda. 

RESPONDENTS• 

3Y 	LEGAL PTITIONER ; MR. .C.RATH, STANDING COUNSEL (RAILWAyS). 
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ORDER 

FV.. N. SAI-iU, ttER(ADiN.); In this Original application, the 

reliefs prayed for are as under; 

"a) 	Quash the app ointue nts of pe rs ons 

oelo.i the petitioners in the pane 1/ 

tierit list.; 

Direct the Respondents to ap1oint the 

petitioners in N.T.P.C. posts with 

consequential benefits from the dates 

their junior ( who were belcw the 

petitioners in the panel) were appointed; 

Issue any other appropriate relief in 

favour of the petitioners justified under 

the 

Panel for Employrrent Notice No.4/89asppbythe  Railway 

Recruitiient Board, Bhubaneswar.On the oasis of a written 

test held on 12-11-19 and viva-ve test in January,1990, 

1 the four applicants have found a place in the panel 

published on 22.1.1990 which is Annexure_4/3 to the petition. 

Applicants 1 and 4 have j ained e lsewhe r€ 	ar 	they are flat 

interested in pursuing this Original AppiiC.tion,, Learned 

Counsel Shri G.A.R.Dra has confined his submissiuns only,  

applicants 2 and 3. These two applicants are gruates and  

have applied for all the three categories. They are placed 

at S1.NOs.16 and 18 	in the order of fltrit as per the 	Eierjt 
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List. Tir grievazes arose when ignoring them , Resporents 

have appointed 32 persons from this panel beginning from Sl, 

Nos.28 to 60 as Ticket Collector4, 

while this Original Application was pending, 

applicants 2 and 3 have also been appointed as Ticket 

Collectod and they have joined training at ZINI. Their grievances 

A' 	and 1 3' dow n ot s u r vi ye for c ons ide ra ti on. With re ga rd to 

other appropriate reliefs, learned Counsel Shri Dora submits 

that the applicants should oe gin their due eniority because 

for no fault of theiM  they have been denied appointients for a 

considerable peridd of time. when this matter carte up before 

a Djvisin Beh on 1,11.1995, vide Oer N0.20 the Division 
r 

Berh oLdered that Respondents shall prepare a seniority list 

of all Ticket Collectors appointed in pursuarce of the advertjseient 

and furnish to this Tribunal within four weeks positily 

Laearned standing Counsel for the Railways, Shri Rath, 

has placed :.efore us. 	&ubmissicns LL.ade on behalf of the 

Chief personnel Officer in letter No. P/RJRc/Tc/5328 ,dated 

Decenter 20/12/1995 	as fo1ls: 

A panel for 34 Ticket Collectowas formed by 
RRB/BBS on 22-01-1990,Further a panel for 17 office 
C1er1cwas forried on 22-01-1990. 

Ar-c 	offer of appointments were issued 
to the selected candidates for the post of TC in due 
C ou rse. 

Re g a Ld i rig rec rui tire nt of office C 1€ rk, it is 
stated that they cld not oe offered due to reduced 
requirement of C--lerk.As such, a decision was taken to 
aosorb them in alternative Lost of TC.cording1y,  
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they were offered with alternative post of Ticket 
Collector. 

Ticket Collector is a trainee Category and  
CXI successful completion of the training, they 
were posted in different divisions accoing to 
the vacancy position of different divisicns.Their 
seniority list is prepared by the respective 
Divi. Authority as per seniority rules,not centrally 
by liLQrs.Hewr,at the tine of preparation of 
seniority list, the merit position Cotairied in the 
training centre is taken into account out not merit 
position 	tained in RRB exarniriation', 

There is considerable force in the submissiai of hri Dora 

that in a competitive examination held as in this case, 

seniority as notified in the merit panel should be adhered to. 

In all cases of direct recruitment, through competitive 

e ,-  arl iriati 3n the seniority list 	in conformity with panel 

nerit list. The submission of the Chief Personnel Officer that at 

the time :.f preparation of seniority list the merit 

L-osition obtaining in the Training Centre will be taken into 

account will be justified provided such a submission is 

supported by an operative Rule issued by a competent authority 

in this re ward 	and shoutd be in force at the relevant time for 

deciding seniority of all such appointees.If such a rule exists, 

the seniority of the applicants be fixed accordingly after 

corrbining their position in the training as well as in the merit 

list,If no such rule exists,we direct that the seniority position  

as notified in the merit panel dated 22.1.19)0 iS5Ldby the 

Railway recruitment 3oard,3hubaneswar shall only be f011Q.ied 

in fixing the seniority position of the applicants. 

_4. 	ThUs, the O.?. isdisposed of.NocoJ,,/t 

- (B.S.JAI PARAEHWAR) 	 (N. SAHU) 	- 
I"E 1ER(JwIcI) 
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